..3 IN PHi CENTRAL ADMINISTRATIVE TRIBUNAL LERABAD BENCH AT HYLERABAD
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C.P.NC. 19/91 In 0,A. 238/90

Dates 22-~10-91,
Betweens: ' .
K.Lakshmana 3304\4///

ahd

.o applicant/Applicant

1, 8ri J.M.Achary, Sub-Divigional Officer,
Telecom, Srikakulam,

2, Sri M.R.Subrahmanyam, ,
Chief General Managey, Telecommunications,
A.P, Hyderabad,

({h3—&n—thEanﬂthrTr-:Jjgnot_aaaesessary;paety "
in-this €3P7)
.s Respondenta/nespondeng

For the Applicants Mr. M.KeshimaRao, Advocate. e Preréd— -

Far the Respondents: Mr . N.R.Devraj, Addl. CGHC, ~

CORAM3 :
THE HON'BLE MR,.R.BALASUBRAMANIAN : M.MBER(AIMN}

AND
THE HON'BLE MR.T.CHANDRASEKHAR REDDUY : MEMBER(JUDL)

The Tribunal made the following Order:-

When the case was called learned counsel for the
applicant was not present, He was sbsent on the earlier occassions
also on 23.9-91, 30-9-91 and 8-10-91., The Contempt Petition
is therefore dismissed for default. No costs. '

é%é;égy Rééistrai(J}

To
i. sri a.M.Achary, Sub~Divisional Officer, Teleccm,
Srikakulam, ./

2 Sri M,R.subrahmanyam, Chief General Manager,

Telecommunications, A.P.Hyderabad, ./ v
3. One copy to Mr.M.Keshava Rao, Advocate Ce9, 5.B, H,Colony, Saidabad~Hyd
4. One copy to Mr.N.R.DevraJ, Addl,cGse, CAT .Hyd. v// : (w ’ =

5., One spare copy.
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“applications, v

IN TEE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
' AT HYDERABAD,

M.A.NO, 1460 of 1991:(Petition to condone delay in £iling
the Restoration Petition)

,M.A KO, 1461 of 1991:(Petition for Restoration of C.P.
Dismissed WHr default on 20,10,91) 7

' in :
CoPuNO.19 of 1991  in 0.A.NO. 238 of 1990,
Between . , ' . Dated: 11,12,91, r
K.Lakshmana Pae, Y cee Applicant, (™
And '

1. sri J.mbchary, Sud Divisienal Ofiicer, Telecom, Srikakulam.

2, Sri, M.R,Subrahmanayam, Chief General Manager, Telecommunica=
tions, A,P,, Hyderabad, r— :

se0 . Respondents, r—

Counsel for the Applicant Shri. M.,Kesava Rac. r—
Counsel for the Respondents t Shri. N,R,Devraj, Addl, CGSC,. T

CORAM:

Hon'ble Mr, R.Balasubramanian,' Administrative Member.
Hon'ble Mr. T.Chandra Sekhar Reddy, Judicial Member,

The Tribunal made the following'drderz-

We have heard both sides in these two MAs. We
see no merits in thegeapplications. Hence we dismiss thes<
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Depu: (Ppljy

1, 5ri J.M.Achary, Sub~Divisional Officer, Telecom, Srikakulam.r—

2, Sri M.R.Subrahmanyam, Chief General Manager, Telecommunica=
tions, A,P., Hyderabad, r—

3, One copy te Shri. M.Kesava Rao, C=9, S,B.H,, 2k@m colony,Hydi—

4, One xpxxe copy te Shri. N.R, Devraj, Addl.CGSC CAT,Hyd.
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IN THEL CENIRATL “DMINI.S.L RETIVE TRIBUN
HYLERAEAL BENCH AT HYLJERABAD 6)& L"

@2‘0’*\ -
THE HON'BLE MR, ' ' sV, C
AND
THE HON'BLE MR, \ M(J)

THE HON'RLE MI: R. BALASUBRAMANT AN = sM({A) f'y
aND

THE HON'BLE MR.7 chan de jﬂ(ﬂlmﬂ.{,ﬁ/I(J)

DATED: ff/hf"f/ ~1991
o
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ABﬁD BENCH,

Allowd.

Disposed of\wit

_Bismissed.

Dismisked as withdrawn,
Dismisskd for Default.

pvm M.2.0r deded/Re jected S B

i.0 order as to costs,






